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Mr. Depaty-Speabr: It is on1Y a 
statement. He may write and let me 
know earlier. 

8Ilri S. M. Banerjee: Statements 
are very important. This Is never 
ihe practice. 

JENKIXAIIAM PAYMENT (ABoLrrtON) 
RULES AND AMENDMENTS TO TIlE 
KuALA LAND RuoRMS (TENAN-
CY) RULES. 

The Deputy MlD.lster ill the MlIlIs-
try of FlDance (Sbri L. N. Mlshra): 
On behalf of Shrl Asolta Mehta. 1 beg 
to lay On the Table: 

(1) A copy each of the following 
Notifications makin, certain 
amendments to the Jenmika-
ram Paynl1>nt (Abolition) 
Rules. 1961, under sub-section 
(5) of section 24 of the Jen-
mikaram Payment (Aboli-
tion) Act, 1960, read with 
clause (c) (Iv) of the Pr0-
clamation dated ihe 24th 
March, 1965, Issued by the 
VIce-President, dlacharllng 
the functions Of the President, 
in relation to the State of 
Kerala. 

(i) S.R.O. No. 87/66. published 
in Kerala Gazette dated 
the 1st March, 1966. 

(Ii) S.R.O. No. 226166, publish-
ed In Kerala Gazette dated 
the 7th June, 1966. 

[Placed In Liln-u'1l. See No. 
LT-7404I66]. 

(2) A copy each of the folJowing 
notiftcations makin, certain 
amendments to the Kerala 
Land Reforms (Tenancy) 
Rules, 1964, under section 130 
of the Kerala Land Reforms 
Act, 1963, read with 
clawoe (c) (Iv) of the Pr0-
clamatiOn dated the 24th 
March, 1965, issued by the 
Vice-President. ~ 
the funrtloas of the Pres!. 

dent, in relation to the State 
of Kerala:-

(i) S.R.O. No. 293/66, publish-
ed In Kerala G1Izette dated 
the 9th August, 1966. 

(il) S.R.O. No. 325/66, puhlish-
ed In Keral. Gazette dated 
the 6th SeptemhET, 1966. 

(3) A statement showing the rea·-
sons fOr delay in laying the 
Notifications mentioned at 
Items (1) and (2) above. 

[Pluced in Librury. See No 
7405/66]. 

NOTInCATION UNDER CUSTOMS Ar:r 
AND NOTIFICATIONS MAltING CEIt-
TAIN AMENDMENTS TO KzRAtA 
GENERAL SALES TAX RULE, 593. 

Sbri L. N. Mlshra: On behalf of 
Shri B. R. Bhagat, I beg to lay on the 
Table:-

(I) A copy of Notification Na 
G.S.R. 1756, published in 
Gazette of Tndia dated tn.!' 
11th November, 1966, under 
section 159 of the Custom< 
Act, 1962. [Pluced in Ub-
r,,'1I. See No. LT-7406/66]. 

(2) A copy each ot the following 
Notifications making certain 
amendments to the Kerala 
General Sales Tax Rules. 
1963, under sub-section (3) of 
section 57 of the Kerala 
General Sales Tax Act. 11163. 
read with clause (c) (iv) of 
the Proclamation dated the 
24th March, 1965, issued by 
the Vice-President, dIBcbarg-
ing the functions of the Pre-
sident, in relation to thl! 
State of Kerala:-

(i) s.R.O. No. 34166, publish-
ed in Kerala Gazette dated. 
the 8th February, 1966. 

(ll) s.R.O. No. 78/66, published 
In Kerala Gazette dated 
the 25th February, 1966. 

(1I) A statement showing the 
~ for delay In laying' 




